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LEGISLATIVE ASSEMBLY.
Saturday, 21st July, 1923.

The Assembly met in the Assembly Chamber at Eleven of the Clock,
Mr. President in the Chair. .

MEMBERS SWORN :

Mr. James Wylde “Ebdén, M.L.A., (Financial Adviser, Post and Tele-
graphs) ; Mr. Surendra Chandra Roy Choudhury, M.L.A. (Chittagong
an'd Rajsha#hi Divisions : Non-Muhammadan Rural).

. MESSAGE FROM THE COUNCIL OF STATE.

flecretary of the Assembly : Sir, a Message has been received from
the Secretary of the Council of State. Tt rups as follows :

‘1 am directed to inform ycu that the Council of State at their meeting held
on the 19th July, 1923, have agreed without any amendments to the following Bills
which have hoen passed by the Legislative Assembly : »~ ‘

A Bill to modify cortain provisions of the Tndenture confirmed by the Moorshed-

! abad Aet, 1891 ;

A Bill further to amend the Code of Civil Procedure, 1908, for eertain purposes ;

A Bill further to amend the Indian Income-tnx Act, 1922, for certain purposes ;

A Bill to repeal the Acts which provide for the levy of a cess on indigo exported
from British India ;

A Bill further to nmend the Indian Paper Curreney Act, 1923 ;

A Bill furthor-to amend tho Code of Civil Procedure, 1908, ’’

SECOND REPORT OF THE PUBLIC ACCOUNTS COMMITTEE.

The Honourable 8ir Basil Blackett (Finance Member) : Sir, I lay
on the table the second report of the Public Accounts Committee.

Recond report of the Bublic Acoounta Commiitee.

Since writing our interim report, we have examined the moro important audit
reports that were not gonce into by the Committee that was appointed for 1922.28, and
have taken evidence on the points raised in them. By reason, however, of the shor¢-
ness of the time at our disposal and in view of the desirability of placing before the

y our complete proceedings with the evidence taken as early aa possible, we
have decided not to write a formal report embodying the results of our examination.
Our interim report covers the most important part of ouf work, viz.,, our examination
of the appropriation accounts for 1921.22. For the rest, the minutes of the meetin
held by this and the preceding Committee which are printed as an appendix to this

::lpag::, and the evidence taken will, we trust, adequately take the place of a more formal
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RESOLUTION RE CLAIMS OF INDIANS IN KENYA.

Mr. T. V. Beshagiri Ayyar (Madras : Nominated Non-Official) : Sir,
before I move the Resolution which stands in my name, may I, with your
permission, ask the Honourable the Leader of the House one question.
There has been a telegram stating that the Duke of Devonshire has in-
formed the Indian Deputation that on a few matters he cannot agree with
them. Have Government received any confirmation of that report, and
has the Cabinet considered the recommendations of the Duke of
Devonshire

The Honourable 8ir Malcolm Hailey (Home Member) : 1 will give
to the House all the information at our disposal. As far as we are aware,
the case regarding Kenya has been prepared for presentation to the
Cabinet ; that is to say, that the Colonial Office have stated its case, and
the India Office has stated its ease. As far as we are aware—and I am
speaking on information received by us up to late last night, T have no.
further information this morning—the case regarding Kenya has not yet
been presented to the Cabinet. Nor are we aware, if it has heen presented
to the Cabinet, whether any decision has been arrived at. That is the
exact state of our information on the subject ; but we ourselves believe
that no decision has yvet been arrived at on the Kenya question.

Dr. H. 8. Gour (Nagpur Division : Non-Muhammadan) : May I, Sir,
inquire as to the nature of the recommendations made by the Colonial
Offtce of which Reuter has sent out a summary ¢

The Honourable 8ir Malcolm Hailey : I am afraid I can give no in-
formation to the Honourable Member regarding the recommendations made
by the Colonel Office to the Cabinet. Obviously, we are not in a position
to give to the public any information regarding the recommendations
made to the (‘abinet by a Department of the Home Government.

Dr. H. 8. Gour : May T take it, thercfore, Sir, that the Government
are not in a position to contradict the telegram sent out by Reuter giving
a summary of the Colonial Office recommendations ?

The Honourable 8ir Maloolm Hailey : No, Sir ; we are not in a posi-
tion either to confirm or to contradiet it.

Mr. W. M. Hussanally (Sind : Muhammadan Rural) : If the Colonial
Office and the India Offige have come to an agreement with regard to the
proposed settlement to be presented to the Cabinet, are the Government
of India in possession of the recommendations both of the Colonial Office
as well as of the India Office ?

The Honourable 8ir Malcolm Hafley : We can only say that before
arpiving at a decision the Cabinet will be in full possession of the views
of the Tndia Office as well as of the Colonial Office. Whether the views
of the India Office and of the Colonial Office coineide is naturally a question
which T conld not answer 2ven if we were in full possession of the details,

Rai J. N. Majumdar Bahadur (Presidency Divigion : Non-Muham-
madan Rural) : May I inquire of the nature of the recommendation of
the Governor General in Council a8 regards this Kenya question {
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The Honourable Bir Malcolm Hailey : The Honourable Member may
inquire, but he is perfectly well aware that the ordinary custom in these
matters forbids my answering this question. The matter is still under
discussion before the Cabinet, and I could not in the circumstances under-
take to state the detailed recommendations of the Government of India on
the guestion.

Mr. Harchandrai Vishindas (Sind : Non-Muhammadan Rural) : May
1 inquire whether the final decision rests with the British Parliament or
with the Cabinet and when the question is likely to be finally settled ?

The Honourable 8ir Malcolm Hailey : The decision will be arrived
at by the Cabinet, but itl will come¢ under discussion in the course of the
Colonial vote on the 25th of this month. If Parliament does not approve
of the decision of the Cabinet, it will no doubt show disapproval in such
form as will cause the Cabinet to take the usual constitutional action fol-
lowing on such disapproval.

Rai J. N. Majumdar Bahadur : May I inquire whether the Governor
(leneral in Council is prepared to take a firm stand in this matter, or
whether the (fovernor (ieneral in Council is prepared to resign if their
recomendations are wot accepted.

Mr. President : The Honourable Member is trying to forestall the
debate which is now going to take place.

Mr. T. V. Beshagiri Ayyar : Sir, the Resolution of which I gaye
notice is in thesc terms : . :

‘“ This Assembly, being in full aympathy with the elaims ndvanced by the Indian
rosidents in Kenya in respect of franchise, immigration, segregation, and similar
matters, recommends to the Governor General in Council that he be pleased to move the
Government to conecde thoso claima. **

Sir, before T speak on the Resolution, T request you to permit me
to add, between the words ‘‘ segregation ’’ and ‘‘ and similar matters ”’
the words * the Uplands ’’. Sir, in the belief you would allow me to
make this amendment, T now proceed to speak on the Resolution. Sir,
at the outset T want to make it clear that T shall not say a single word
against the Government of India in dealing with this matter. Ever
sinee I had the privilege of heading a deputation in Madras when Lord
Hardinge was there, and ecver since T heard the memorable, outspoken
wordr of that great statesmen regarding the position of Indians over-
seas, T heve been immpreesed hy the fact that the Government of Tndia
I8 in entire sympathy with the people of India on this question ; and
the succesiors of Tord Hardinge have taken as deep an interest in
Indian claims as Tiord Hardinge himself. Sir, under these circumstances,
I do not intend to say anything against the action of the Government
of India. My orly grievanee is that the Qovernment of India do not
Ree eye to cve with the people of India in other matters than those con-
nected with Indisns overseas.

Bir, hefore proceeding further, T should like to.refer to the popula-
tion of the Kenya Colony. At present there are 22,781 Indians, 9,025
white scttlers, and 24,83,000 Kenya natives—! mean the indigenous
populgtion. That hemg the position, it i clear -that the interests of

. . . ..I:'
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the people of Kerya, the indigenous people of Kenya, should be given
paramcunt importance as against the interests of the settlers there. I
make a reference to this matter as it has been suggested that a particular
form of Government should be adopted to enable the European settlers
and Indians certain specific rights. But in settling the form of Govern-
ment, the principal matter to be taken into account is not to subordinate
the interests of the sons of the soil to the interests of the immigrant
-population. That can be achieved only by continuing the Colony as
a Crown Colony ; at loast for the present the form of administration in
that part of the Empirc must be in the nature of a Crown Colony, as
it would secure for the song of the soil the rights which they are entitled
to and which they must be given in preference to the rights which are
claimed by European settlers and by Indian settlers.

Now as regards the position of Indians, it has been pointed out that
Indians have heen there at least since the 16th century. They have
had trade relations with the people of Kenya for nearly six centuries
now. When it was thought advisable to make Kenya a Protectorate
Indians were there. A very high authority has stated that it was
because of the presence «f Indians that the British Government resolved
to occupy the¢ territory and make it a Protectorate. That has been
stated by an Fnglishman, whose testimony cannot be disputed. There
1s no doubt, Sir, that Indians have helped in the development of trade
in that country, and they have contributed largely by their labour
to finish the Uganda Railway as quickly as possible. Not only that ;
during the late war, when there was the possibility of disturbances in -
that” part of the Empire, Indian troops were requisitioned to go there.
Y am mentioning these facts for the purpose of showing that the work
which has been done by Indians in Kenya has becn very conspicuous
and hax greatly helped to develop that country. Consequently, it is
cnly fair that their claims should be considered very seriously before
a decision is arrived at. It is true, that the capital for the Uganda
Railway came from the white settlers, but the position of labour is
nn less important than the position of those whio furnish capital. There-
fore, in arriving at a decision upon any question between the white
settlers and the Indians, the part played by Indians in developing trade,
in helping to finish the railway and in otherwise improving the country,
should be carefully weighed.

Now, Sir, as regards the origin of the trouble with which we are
fnced, I believe T am right in saying that until the Uplands or High-
lands were discovered and until it was found that they had a bracing
elimate wherein Europeans can safely settle, there was no hiteh between
the Indiavs and Europeans. Everything went on well. Each com-
mpnity pursned its vocation without interfering with the other. It
was only on the discovery of the Uplands that troubles arose. If I
remember aright, provoeation first came when Liord Elgin, who.was
Secretary of State for «the Colonies in 1907, suggested that the Ufﬂands
should be reserved completely for the European settlers and that Indians
should have no place there. This move on his part was not approved
by %_he Land Commissioner of the place, and as a result the conclusion

[ «
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that was reached was that no grant should be made to Indians in the
Uplands. That was the first step in favour of race superiority. Rjr,
that did not lcave Indians without resources. The question of purchase
was still open to them ; although there counld be no grant to Indians,
they were in a position by offering large sums of money to purchase the
lands granted to Europeans, and this went on for some time ; and
whereupon in 1915 a local Ordinance was passed in Kenya which gave
power to the Governmor to veto any purchase that may be made by
Indians. That, I believe, was protested against by the India Govern-
ment. Then, yn 1919 another step was taken which made the position
ot Indians worse ihan before. In that year adult franchise was given
to the white settlers and no franchise whatsoever to the Indian settlers.
This caused widespread dissatisfaction among Indians. Thereupon began
the agitation for securing for the Indians the rights which was their
due. A move was made by Lord Milner to reach a compromise between
the parties. There can be no doubt that Lord Milner regarded Kenya
€olony as though it were a white man’s land in which the Indians eould
only go by sufferance and his proposals were based on that assumption.
‘The Indiars did not and could not accept Lord Milner's proposals.
The next step was that during the Imperial Conference of 1921, some
tentative proposals were drafted which went by the name of the Wood-
Winterton agrerment. The Wood-Winterton agreement proceeded "on
the basis that the services rendered by Indians were so important and
so valuable that their rights should be respected, and that they should
not be regarded ny trespassers. Even that agreement to a certain extent
regarded that thc Europeans must have some preferential advantages.
But the Indians ware prepared to accept the proposals contained in that
{Wood-Winterton) agrcecment, but the Europeans would not have any-
thing to do with it. That led to an impasse. That has bcen, Sir, the
history of the agitation in regard to this matter and that has led to the
present negotiations between the two parties, in which the Cabinet
at Home is to play the part of a judge.

_ 8ir, now 1 shall take up seriatim the points mentioned in my Resolu-
tion. The first remark that I make is, that this House is in full accord
with the claims of Indians in respect of their claim for franchise. We are
not asking for adult suffrage. What we say is this. If you once settle
the qualificstions, such qualifications as would ensure the franchise being
exercised with advantage to themselves and with advantage to the
Colony, if once the qualifications are settled, there should be nothing
like communal representation. Communal representation would accentu-
‘ate the differences between community and community, would keep apart
the two races from each other and would not conduce to the good govern-
ment of the Colony itself. If I may say so, Sir, I am inclined to think
‘that communsl repredentation is the invention of Satan, It has been
1he source of endless troubles in India. I1f communal representation had
noj; been agreed to in thiy country, I am quite sure the Members of
.ﬂus House and the people outside would he living more happily together
‘them they are to-day. (4 woice : ** Question.’’) 1 know that some of
my friends would question that, because they have been bringing for-
~ward propositiuns i regard to communal rights in this House. If there
bud .boen no ccmmunal representation, we would all have been engaged

[ ]
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i considering the rights of the whole of India, instead of flittering
away our energies in considering what could be best to a particular
community, what would suit the Muhammadans, what would suit the
Non-Brahmins and so on. It is because the Government has chosen
to give ws comnmunal representation that endless troubles have arisen ;
that has been the cause of riots and disturbances all over the country.
1 am sure the country would endorse what I have said just now. I
believe QGovernment will also endorse this view ; they know in their
heart of hearts that they have not acted rightly in giving communal re-
preseniation. Sir, that however is not the point now. I only referred
to it incideatelly. Whatever may have been the position in India, I
repeat, it wouid be a grave blunder, one of the gravest blunders which
eould be perpetrated, if you are going to grant communal representa-
tion in Kenya Coluny. 1t would lead to serious disturbances there ; it
would keep one part of the population from another, and there would
be no possibility of their working together. Therefore on this question
of their being a common roll, a common ballot, there can be no question

of giving way ; and we insist on that matter being considered carefully
by the Cabinet at Home.

The second point mentioned in my Resolution relates ¢ emigration.
Sir, the historical outline I gave will have convinced the House that
this is not a white man’s land. It is a place belonging to the indigenous
people of Kerya. There are lands which these people do not require.
"There is a great deal more property there than could be enjoyed by the
population there. Therefore, subject to the righis which the Kenya
people have, everybody should have free access to this place. There
should’ he no res‘riction upon the numbers of people or the class of
people that should go tu this Colony. White settlers and Indians should
have free access to the place, subject only to the rights of the Kenya
people. If the Kenya people are likely to be crowded out, then we have
no place there ; but if they have got more than they want, then the
place ought to be open for all of us to go in and develop and gain
advantage for ourselves. Therefore on this question of emigration also
the Indians fz¢) very keenly, and I believe we will not be satisfled if
any compromise takes away our rights in that matter.

Then there is the question of segregation. As to that, nobody
objects to segregation if it is based on medical grounds, but if segre-
gation is based ¢n the ground that the white settlers should live in &
particular part of the town and the Indians in another part of the
town, it would accentuate the differences between the two races very
acutely and lead to misery and unhappiness. Sir, I remember some years
ago, in one part of Madras known as the Luz, Europeans were in
the habit of living, and for a long time it was their preserve. Though
it was not their property, they were paying rents and living there. Then
one or two Indians began to occupy the bungalows there, and the Euro-
peens raised an outery. They did not like to have Indians amongst
them because they wanted to live separately amongst themselves. But
I believe that feeling hts died out and there is a feeling of mutual regard
and good will, and Europeans and Indians are noy feeling that, by,
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living together, both communities have guined g great deal. It is that
gain 1 want to be secured for the people living in Kenya. That is, the
white settlers and the Indians shouid be living together so that they may
understand each other’s points and appreciate each other’s views—(Mr,
K. Ahmed : ** And dine together also ¢ ') Dining together will come by
living together.

Another point relates to the position of the Uplands. I have al-
ready said that the origin of all the trouble was the aticmpt made by
Lord Elgin in 1907 to reserve the Uplands for the white sctilers. Upon
this matter there can be no guestion of compromise. 1t would be a dis-
astrous solution if the Cabinet said that the Uplands would be entirely
reserved for the Eyropeans and that Indians should clear out of them.
I think 1 am right in saying that at present there is no law that Indians
shall not go there, but 1 also believe the Governor has got the right of
vetoing any purchases that may be made from persons who have pro-
perty there. What we want is that this power of veto should be taken
4way from the (overnor, so that there may be freedom of contract in
regard to the sale and purchase of immovable property. Sir, these are
the points to which I have referred in my Resolution.

Now I shall mmake a few general observations before sitting down. In
making these general observations, as I said at the outset, 1 am not going
to say anything against the Government. 1shall take care not to say any-
thing against the white settlers. 1 know negotiations are going on at pre-
sent, and anything said may lead to mischiet and will do no good. There-
fore I am not going to indulge in recriminations against the white settlérs.
We, Sir, in this country have been for ages taught that to return abuse by
abuse debuses the abuser ; 1 am a true son ot India and 1 shall follow
this principle of my forefathers, and shall utter no word of abuse against
the white settlers, although they have used violent language. against
Indians. 1 shall say one word, however, and that is this. 1 want the
white settlers to remember that both the Indians and the Europeans
have common enemies and common interests, and there is necessity for
the Indian and the European often to work together against common
enemies. By using threatening language, by being truculent, our white
friends may endanger the solidarit) of the Empire. There is an interest
higher than the interest of the community, and that interest is the interest
of the Empire, and 1 appeal to the white settlers not to say or do any-
thing whieh would endanger the relation between the Indian and the
European, because very often, it may be to-morrow, it may be the day
after, we shall have to work together for the common good of the Empire,
and that should not be endangered by anything said either by the Indians
or the whites.

Sir, the position of the Cabinet at Home is one of the greatest sanc-
tity. They are going to arbitrate ; they are going to sit as judges.
They are to hear the two parties, the Indians and the white settlers, and
it is the function of a judge that they are going to take upon them- -
selves ; I warn them that it would be a breach of all the well known
candns of justice if any whisper goes abroad .that it is not upon the
merits they have given their decision ; it is not upon matters which are
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relevant to the issue that they have given their verdict, but they have
aiven their verdict on the principle that ¢ bleod is thicker than water. **
If that suspicion gains credence, I am quite sure the reputation of
England would seriously suffer.. The Govesnment sheéuld remember
that the whole civilized world is looking on. Angora is looking on ;
Russia is looking on ; America is looking on, and every other civilized
country is looking on. 1If it is known that Dritish statesmen have not
decided this casc on the merits, but have yielded to the clamour of
persons who are of ther own race, and have thereby not given attention
to the real questiom. at issue, their names will go down to history as
baving hopelessly failed in rising equal to the ocecasion.

Sir, on & very famous occasion Lord Palmerston in the House of
Commons stated that the boast of the Roman, Civis Bomanus Sum, is
equally applicable to the British subject, and 'T believe acting on that
principle on many an ocecasion, the British Government have compelled
nations who have been \mlatmb the rights of individual citizens to
respeet those rights. If that is the true position of the British Govern-
ment, I ask two questions. Is that protection, is that privilege to be
given only to the persons who are resident within Great Britain and to
their descendants, or is it to be extended to all persons who owe
allegiance to our common Sovereign ! We are supposed to be partners
in the Empire. If this protection is withheld from the Indian, it
would be regarded that the principle enuncinted by Lord Palmerston
has not been honestly and seriously applied to everybody who owes
allegiance to the King. Another question which 1 ask is this. Is this
protection and privilege to be exercised only when there is an infringe-
ment of right by a foreigner, and is not this right to be extended to
a weak subject who is being oppressed by a strong subject of the same
Suvereign ¢ If one subject of the Sovereign oppresses another subject
of the Sovereign, should not the same privilege be extended ? I
believe there can be no two answers to these questions. I ask the
.Cabinet at Home to remember these two principles before they arme
at a decision on the issue which is laid before them.

Sir, only one word more. We are told we are members of a Com-
monwealth of Nations ; we have been signatories to treaties ; we are
in the League of Nations. These, if I may say so, are empt.y forma-
lities ; if the question which is confronting the British Cabimet is not
declded properly, .thesc empty privileges which have been given to s
will not be regarded as of any moment in this country. The people
of this country would consider that these rights were never intended
seriously to be enforced, and that it was never the intention of Great
Britain, in granting these so called privileges, to keep to their word.
True, in this country, even though the decision may go against us, there
may be no disturbanees and no rioting ; we are a quiet pesple and are
not likely to do anything which would endanger law and order. But,
Bir, I want the Cabinet at Home to remember that, if they deeide any
point against us, they will have before them a people whou,'y ‘diseon-
tented, sullen and disaffected. The strongest Governmentin the world
will not be able to rule successfully 300 millioms of people who ‘a¥e in
that unfortunate frame of mind.
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Upon the questions I have mentioned there is no difference of gpinion
w India. Caste does not stand in the way ; religion does not stand in the
way : communities are not separated from each other in this matter.
All of us are agreed upon this question and, if the decision goes against
us, the India Government will be the greatest sufferers. They will And
that the people as a whole are discontented and disaffected, and I
appeal to the British Parliament not to bring about such a catastrophe.
In conclusion, I ask the British Cabinel to remember that they will be
doing justice to themselves, that they will be strengthening their position
in the civilised world by coming to the succour of the weak and help-
less and by not taking sides with those who are strong and resource-
ful and who have got powerful influences at llome to back them.

1 move my Resolution.

Khan Bahadur Mir Asad Ali (South Madras : Mubhammadan) :
Sir, I rise to say a few words on behalf of my constituency in partieular,
and on behalf of Muhammadan Members generally, in regard to this
*Resolution of all-India importance. There is no doubt that we are
all interested in our brethren settled in Kenys and we can heartily
support the Resolution so ably moved by Mr. Seshagiri Ayyar. 1t
puts the whole case for the Kenya Indians admirably and will, I hope,
strengthen the hands of lis Excellency the Vieceroy in pressing the
case for the Indians domiciled in Kenya. As we are all aware, many
Viceroys have tried hard to improve the position of Indians settled
in South Africa and other parts of the world, including Kenya. But
it is for a strong and tactful Viceroy like Liord Reading of wide-world
diplomatic fame to give a successful and finishing touch to the question.

A word more and I have done. While T and many other Members
are in entire accord with the Resolution, we cannot support the amend-
ments on the agenda paper, which advocate rctaliation. Sir, retalia-
tion cannot be successful when we are competing with unequal powers,
and it will simply make the position of the Kenya Indians worse. No
friend of Indians in Kenya should therefore support the amendments,
and T would urge the authors of the amendments {) exercise some
forbearance and to readily withdraw them.

With these few words, I support the Resolution.

The Honourable 8ir Narasimha 8arma (Education, Health aad
Lands Member) : I rise at this early stage of the debate fo» the pur-
pose of explaining the position of Government with regard to this Reso-
Iution. I may congratulate Mr. Seshagiri Ayyar upon the moderate
tone which he hus adopted in discussing this Resolution. 1 can assure
him that he was not wrong in hoping that he could identify the Govern-
ment of India with the people of India in supporting and advocating
the claims of the Indians settled down in Kenya. The Honourable the
Mover has addressed a few questions, and he has been followed by
o@her Members, and the Leader of the House, in response to the imvita-
tion, has to a certain extent explained 'the position of the Goverm-
ment already, and to that extent I am relieveg of any further detailed
§Xp1&n$ti0n on the subject. The Secretary of°State for India has
jnformed the Government of the provisional proposals of the Colonial
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Office with regard to this Keinyu coutroversy. The Government of
India considered the question carefully and cabled their views in
reply.

This question is no new question. It hus been discussed on the
floor of this House and of the Council »f State more than once. Public
feeling on this matter has becn adeguately given expression to both
here' and elsewhere, and the Government of India have now and always
been pressing upon the lHome authorities the necessity of paying due
regard to the wishes of the people of India. This subject, as I have
said, has been discussed more than onee here, and Honourable Mem-
bers are aware of the attitude which tlhie Government has taken up
towards the problem.

. If the Government are not in a position now to take full part in
the debate it is because of the negotiations that are proceeding between
them and the Secrctary of State. The correspondence must necessarily
be of a confidential character and the Ilouse will respect such negotia-
tions being kept seerct until the final result is known, I am not there-
fore in a positiou to go categorically into the issues that have been
raised in this Resolution but I muy assure the House that the Govern-
ment of India are doing their level best to secure justice for the
Indian elaim. The question was raised in the Counecil of State, and
possibly may .be put here, as to what have been the proposals of the
lonial Office, as to whether the statements made by certain prominent
ndians in the United Kingdom which have been cabled out here are
not accurate. I am not in a position to give complete information on
this subject for the rcasons that 1 have already given, but I may
assure the House that the Indian cause cannot be said to have been
lost. There is a certain amount of inaccuracy—how far it is inaccurate
I am not in a position to state for the reasons I have given, because I
shall be indirectly disclosing the information that has been given to
us. But this much is ' clear from (he information we possess, that His
Majesty’s Government are not laying down any prineciples to which
any one of us_can reasonably objcct. The authorities in England are
fully aware of the strength of public fecling on the subject. They are
in fyll possession of the vicws of this House as well as the Council of
‘State.: Thdy are in full possession of the views of the Government of
India, which, as I have said, has always advocated the just and legiti-
mate aspirations of Indians in this respect ; and we hope and trust
that the decision that may be come to by His Majesty’s Government
will be one that may he acceptable to the vast majority of the Indian
population. It may be that we shall not win on all points. I do not
wish tio mislead the House into any belief that when I stated in the
Council of State that the tclegrams that have been received here are
inaccurate I should be considered to have stated that there is not some
ground for apprehension that ‘on some points the Colonial Office is tak-
ing 4 view somewhat opposed to the view that is held in India. But
‘there is no reason for us to suppose at the present moment that the
Cabines, having before them thé views of the' Government of Indis, the
1Qolonial Office and the India Office on the subject, would do anything
. '
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other than what is best in the interests of the Empire. The Govern-
ment therefore, i view of the difficulty and delicacy of their position
mn view of these negotiations going on, are not able fully to participute
in the discussion ; but I may assure the House that they will cable Home
immediately such Resolutions as we may pass here to the Secretary of
State for information and request him to give full, adequate and sym-
pathetic consideration to the views that may be expressed here. The
views of the House will then I am sure be placed by the Secretary of
State before the Cabinet for their consideration, and we ghall request
the Secretary of State to do so. I do not wish to take up the time of
the House any more. 1 shall only repeat what 1 suid in the beginning—
that so far as the Government of India are concerned, the trust that
has been placed in them by this House has not hitherto been to any the
slightest extent wrongly placed, and I may assure the llouse that when
it 18 in a position to know what has taken place they will have no reason
to regret the attitude of the Uovernment gf India.. :

. Maulvi Abul Kasem (Daccea Division : Mubammadan Rural) : Sir, the
Resolution that has been moved by my distinguished friend the leader of
the Democratic Party will 1 am sure receive the unanimous support of
his House—the support of non-ofticial Members and the support of official
Members as well, The Resolution, as 1 understand from the speech of my
learned friend, is not intended to impress upon the Government of India
our point of view, because the Government of India are already in full
sympathy with Indian aspirations and feelings i this matter. It is
intended for a different people altogether. .
Sir, the Honourable Member in speaking on behalf of Government
congratulated Mr, Seshagiri Ayyar on his moderation. 1 admired—I1 was
going to say, 1 wondered at his excessive moderation in this respect,” I
believe that this Resolution has been framed in the language that it has
deliberately, because we have been told again and again that we ought to
do nothing which would irritate our opponents. We have been guided
by that adviee'so far in our discussions on this subject, and my friend
the Mover of this Resolution has been guided by that advice in framing
it as he has done. But, Sir, this is a question in which I am afraid modera-
tion cannot be practised much longer. We are being dragged beyond
the limits of moderation. It has been remarked by a great statesman
that good measures rob the agitator of his work and bad measures drag
peaceful citizens into the.ranks of the agitator. The British Cabinet and
the Colonial Office will take note of this great truth and not drag peaceful
citizens—people who are averse to agitation—into the ranks of violent
agitation. Many ycars back & memorandum was submitted to the Imperial
Conference in which mnot the question of the Crown Colonies but of the
British Dominions was discussed and their dealings with Indians. In
that memorandum it was remarked that the great efforts of the British
people and the British Government to create a feeling of citizenship in
India were to a great extent hampered by the conduct of the Dominions
in their treatment of the Indian settlers. If that is so, what should be
the attitude of people in the Crown Colonies ¢ *They were never expected
to De, if I may say so, impertinently irritating to the people of India.
Bir, we are told that we are members of a very great Ewpire, of 8 Common-
zvga.lth, the greatest that the worJd has ever seen. We feel it, we rejoice
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m it—that we are an integral part of a great people, subjeets of & great
Newvereign ; but in order that our feclings and our pride in this respeet
should be genuine, sincere and honest, we must be made to feel that we
have not only the responsibilities aud the duties to discharge of a citizen
of the Empire, but also that we have the rights and the privileges of a
subject of that Empire, and unless we get the rights and the privileges, we
swbmit, $ir, that we will refuse to discharge our responsibility and our duty
to the Empire, because we do not feel that we are an integral part of that
Empire. Mr. Seshagiri Ayyar, in very mild language, has told us that
a time ma) come when our services may be wanted ; it may be to-morrow,
it may be the day after. Sir, in this connection I am reminded of a parable.
Four or tive men were working on a fine morning in a lonely street ; one
of them wl.o was 1lie leading man found u big lump of gold in front of him;
he picked it up and said ** Look here, my friends, [ am so fortunate as
to find a fortunc here.”” The others shouted out ‘* You should say we
are fortunate, because we are all i the same company ; you have got it
aud we share it ; it is our property and not yours alone.”” There was
a discussion going on aml in the meantime a policeman ran after them
and ecaught hold of the leading man who had the gold in his hand and
arrested bim for steuling or having received stolen property. Then this
man cried out ** Gentlemen, we are in great danger.”” The others immedi-
ately reqlied '* Not we ; but you are in great danger ; you had the gold,
not we,””  Similavly, when a danger has to be faced we are told that we
are members ol a great Kmpire, but when the booty is to be divided we
are told that we belougr to an inferior race.  Sir, the feeling of superiority
that is shown by certain people against others is a relic of an ancient, if
I may be permitted to say so, barbarism ; and in these days of civilisation
there should be no fecling of superiority of birth or nationality, caste or
creed. 8Sir, to speak on this Resolution to this House is practically pleading
before a convineed jury, and I should not take up the time of the llouse
for this purpose. I would ouly desire {o express, and I think in this I echo
the opinicn und the feelings o my non-official friends, that while the
Government of India communicate to the Government at Home our feelings
as they have been doing in the past in this respeet, we also say shat if the
decision goes against us there is every possibility or apprehension of a
feeling of retaliation on the part of this country against the Europeans ;
whether they are in Kenya or in the Dominions we do not care.

But, Sir, before I sit down, with due deference to my learned friend,
Mr. Seshagiri Ayyar, 1 must refer to a point in his speech. In the discus-
sion of this question the people of ali India and the Government of India
are united. While discussing this question 1 regret very much that he
should have inadvertently referred to the matter of eommunal representa-
tion in this country. I am sorry, though it is irrelevant to the discussion,
I cannot allow his remarks to go unchallenged. I admit, Sir, that com-
munal represcntation is an evil ; but at the present moment I submit it
is a mecessary evil, which must exist and will continue to exist as long as
our friends, the great opponents of the communal representation, dp not
mend their own manners. It rests with them to do away with the com-
‘munal representation. If they are charitable, if they are liberal and
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cosmopolitan, and if they do not arrogate to themselves a superiority which
does not exist, we on our part would only be too glad and willing to give
up commiunal representation.

8ir Deva Prasad Sarvadhikary (Caleutta : Non-Muhammadan Urban) :
Sir, we have had an illustration this minute as to how seemingly united
India, united so far as its people and Government are concerned, in a matter
like that before the House is apt to go upon wrong tracks in other matter
and come to grief. 1 think we should be well-advised for the moment
to leave alone those side issues that may be all important in another
plare and on another oceasion having regard to pceeuliar Indian problems.
We should vow concentrate our efforts and attention on the vital
issues at stake, Sir, my friend to my left has been speaking of a convinged
jury here ; but what about the jury elsewhere, a jury which, acecording to
the replies that we had this morning, has just retired with the full state-
ment of the colonial case and also the India Office case, a jury the verdict of
* which will ultimately have to go before the final and supreme arbiter, the
British Parlinment ? At such a moment T think, and T appeal to the
Touse as Mr. Seshagiri Ayyar appealed, whatever our feelings and senti-
mentamay be, not one word should escape us which will hamper the peac-
able and possibly righteous solution of the question. Above all we should
in no way embarrass the Government herve. That has been our attitude in
this matter throughout ; that was our attitude, Sir, only the other day
when T brought up the question of the Indian grievances in ithe manda-
tories ; that was our attitude when the question of emigration to Mauritius,
_to Cexlon and to the Straits Settlements and Malaya came up. The House
rightly responded to the appeal of Sir Narasimha Sarma that not a word
should escape, not a sentiment should he uttered that would make the
very diffieult work of the Government in England more difficult.  Sir,
here the Government of Tndia and the Members of the Legislature in the
twa ITouses and the people of India are all at one, and so is the Secretary
of State.  There conld not be a greater unification of Indian and Govern-
ment sentiments that prevails on the present oceasion ; and yet what has
been the gain so far and what are likely to be {he chances * As it happens
in spite of what my honourable friend opposite has assured this House,
our apprehensions and forebodings are that though in his own words .the
Tndian case may not have been altogether lost, the Tndian case is not likely
to thrive and prosper in anything like the way in which we want to see
it solved. Therefore while there is time before the last word is said it
behoves us as representatives of the people through the Government to
tell the authorities in England that nothing short of absolute justice will
satisfy Tndia, and it further behoves us to raise our veiee not in threat nor
even in warning, but in clear expression of anxions apprehension that,
Emless what we urge is achieved, the results are likely to bhe very serious
indeed, if not dire. Sir, the apprchensions that we are trying to voice
to-day are not entirely our own. The Government of India in recent,times
ha}'e- certainly been of the same mind as the Indian people with regard to
this question. Tf T am not much mistaken, not, very many years ago, the
Gowernment of Tndia, in addressing the Secretary of State on the sybject
of the policy towards Indian emigration to British colonies, stated that
there was no guarantee that the attitude of South Africa may not one
N :
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day be the attitude of the white community in a Crown Colony. The
suggested solution in the way of Crown Colonies
has been rudely brushed aside in conneetion with"
the Kenya problem. Even if that solution found favour, the apprehen-
sion that was expressed with regard to what was likely to happen to
Indians, in the Crown Colonies as much as in the Dominions, has not lost
its force. Sir, what is the position of Indians in Kenya ! As has been
- very forcibly pointed out in an admirable publication which the Imperial
Indian Citizenship Association has brought out, ‘‘ It has been repeatedly
pointed out that the Indians do not claim domination in Kenya ; that
théy are perfectly willing to respect and promote the rights of East
Africa Natives ; and that all that they eclaim is equality, not merely
in name but in suhstance.!’ Then they go on to refer to the Conference
of 1921 to which a detailed reference is unnecessary. They however
significantly add ¢ With the British settlers too, their relations were of
the most cordial character right up to the intrusion of the South African
contingent whose wild ambition of having a ¢ White Africa’ has practi-
cally revolutionised the original peaceful outlook of the Eugopean
ecommunity and has necessarily worked a corresponding change 1 the
mentality of the Indian rettlement.”’ Therefore, Sir, what is troubling
us now is more a made-up thing—made up from the point of view of those
who are interested in what they call the white problem, and they have
been taking steps not only in Africa and in England, but they have
been sending deputations to Australia and elsewhere to prepare white
settlers’ minds evervwhere against the Tndian. And -evidence of that,
as I reminded the House the other day, was strongly visible in England
in connection with the Indian student problem. Ever since the eolonial
influx of students there, the troubles of Indian students in the British
TUniversities and other scats of learning has been most acute, and the
Government of Tndia and the Secretary of State hgve been obliged to
take up the question from that point of view amongst other things
to see whether steps cannot be taken to relieve the Indian students of
their uneviable lot. Now, what is the moral of the matter ¥ Every-
where ontside India, and T am glad and proud to add England, the
Indian i8 not wanted, and all kinds of artificial obstacles that can be
raised are being thought of and put forward with vigour and tena-
cionsness. The problem is not confined to twenty thousand Indians
in Kenya but relates to two millions of Indians. all over the world.
India cannot therefore sit quiet under those disabilities. We have been
repeatedly reminded of the Great Empire of which we are component
partners and responsible parts with all kinds of responsibility, We do
not want to diRown those responsibilities, We want to fully live up to
them and to aet so that we may he worthy of greater responsibilities
here in our country and abroad and be able to discharge our duties to
the Empire. But, Sir, if at every turn we are to be reminded that this
i more or less an unreality, of which doings outside India will give:an
impression, the results cahnot be what the Imperial Government would
¥e to sec achieved. Thbse who like us, in spite of abuse and eontumely,
" have taken it npon themselves to represent what we consider to be publie
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opinion are not able to go out to the country and urge that Indian elaims
are receiving better treatment abroad than they have at the hands of
the final authorities. They cannot hold out hopes that soon all the prevail-
ing unrighteousness may be hoped to be put an end to. The position of
those who have to represent the people hefore the Government is most un-
enviable and they themselves need support. All these considerations make
it obligatory upon us to voice the opinion of the peole as strongly and
yet as moderately as we can, that if the solution of this question dowes
not meet with Indian approval—and in that T include the Government
of India,—the consequences will he very serious indeed. In another
House, there has been no opportunity for expression of such an
opinion. I believe by means of representation through a deputgtion
received by His Excellency the Viceroy the other Ilouse bring home
to the Government of India this point of view and the Government
of India as we have heen assured are doing all that is possible to bring
this to the notice of the authoritics. If all this is done the result
cannot be what we want ‘it to be, there will be reason for more than
anger and despair. That, I think, is a message that should go
forth from this House to-day, but we shonld not go into details which
are apt to raise controversial qnestions. All the materials that can
be placed before the Cabinet are there, and after our further representa-
tion made here tc-day will ecome the Parlinmentary stage. Sir, India
at the present moment does not scem to be enjoying exceedingly bright
prospects in Parliament. We have had recent demonstrations to which
T need not refer. Only the other day it was seriously put forward that,
if India was going to profit by the existing favourable conditions of
the British money market, they are to spend 75 per cent, of the loan,
at all events what they spend outside Tndia on the purchases, spent in
Enpgland.

The Honourable Bir Basil Blackett (Finance Membher) : That was
negatived without a Division. i

8ir Deva Prasad Sarvadhikary : T was going to add that when
the ITonourable Sir Basil Blackett ncedlessly rose. That is a proposi-
tion that did not find favour with DParliament. There is no reason,
however, entirely to despair if the Government in England will properly,
strongly and foreibly put forward our point of view before the British
Parliament. Right may yet be done. . . s

Rao Bshadur T. Rangachariar (Madras City : Non-Muhammadan
Urban) : Sir, T may begin my remarks by saying that, in view of the
circumstances under which this day has been allotted to this most grave
and important question, I do not propose to move the amendment which
stands in my name. T gave notice of that amendment in a spirit of des-
pair and despondency, but. the remarks made by the Honourable Member
in charge of the subject this morning have encouraged me a bit that there
is 8till hope left, and we may vet sce justice done to the people of this
country. , _ !

Sir, the Honourable Member told us this morning that he will. take
care {o wire to Hia Majesty’s Cabinet the views of this Honse. 8ir, I mav
asgure him that if this Resolution alone is cabled, or even if the amend-
ment. of my Honourable friend Dr. Gour is cabled, Government will do
but ljttle justice to the real feclings of the people of this country on this

. .
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question. They grossly underrate, they grossly under-estimate the real
extent of ‘the feeling of the people in this country on this question. Sir,
the War brought wealth to this country as elsewhere ; it brought wealth to
persons ; it brought wealth to individuals and to bodies ; and it brought
wealth to this country in politics. Bir, it was in the year 1917 that the
famous pronouncement of August 1917 gave us the first promise of a
partnership in the great Empire to which we are proud tp belong. That
word * partnership ' sounded so true and good and so encouraging, that
those of us who were clamouring for reforms and had never dreamt of that
partnership, began to rally round the banner. So it came to us at a very
weldome moment and at that time war loans were in the air and imme-
diately after the announcement came, T took part in a public meeting in
Madras. The late Sir William Meyer, a great friend of India, had come
down and asked us to take part in these various war loans and T used that
promise in my speech to conjure the crowd there, Here we are going to be.
coming partners in the Great Empire who are struggling to bring right and
justice to the people of the world, and this ir our opportunity, this is the
time for us to show our good faith, to show our loyalty, to show that we
are true friends of this Great Empire. Sir, India behaved magnificently
on that occasion and in response to that co-operation in that great struggle
which the British Empire entered upon, Tndia itself acquired war wealth,
and part of that war wealth is this partnership in the Great Empire,
Now, Sir, war wealth with reference to individuals has behaved like
hutterflies, We know that, but we hope and trust that this war wealth to
the nation, to this country, is not going to be a butterfly. But, Sir, there
are indications, very strong indications indeed, after the year 1921, that
this partnership is going to be a sham and noti a reality. This question
of Kenya was considered, as Lord Delamere said, as the acid test, not only
in regard to the question as it affects Kenya but as it affects the truth of
this partnership in this Empire. Ts this going to be a geal partnership
in the Empire for Indians, or is it geing to be o mere sham, mere idle
words uttered for the time being but not meant to be kept when the time
comes. That is the guestion which the Cabinet has to decide, that is the.
momentous issue which the Cabinet will have to decide. How they decide
the question, whether the Indians in Kenya are satisfied or not, we of
this country look forward to this deeision as a decision which will he & test
of, the sincerity of this promise of partnership, of equal partnership in
this Great Empire. -Now, Sir, the Tmperial Conference of 1917-18, the
Imperial Conference of 1921, both affirmed the rights which ensure to us,
which ensure to other partners in the Empire—rights which it is nacesssry
shonld be respected by both of us—reciprocity and equality. Equality
we have not got by any legal rights. Equality depends upon the way in
which the great partner in this michty partnership is going to hehave. Tt
is the great partner alone that ean seenre this equality to all the inferior
partners in this Great Empire. When the question arises hetween varions
partnéts, it in the dominant partner who has to put his foot down and see
that justice in done between partner and partner. Sir. Tiord Delamere
said. when he went to Fnrone on this great misgion on which he haa gone.
that he was not going to sell the pass. T hope the British Cabinet, pre nét
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going to sell the pass so far as we are concerned. It will be a selling of the
pass if real justice is not done, if equality is not secured. Sir, -whu.t is
it that Indians are puffering from + Nearly two millions of Indians are
outside the country. Although there are only 20,000 and odd in Kenya,
the question will have to be decided not only with reference to these 20
thousand and odd in Kenya but the two millions in the self-governing
dominions and in the Crown colonies. Now, 1 am sure that the decision
on this question is being watched with great interest by other colonies,
especially by South Africa, where in the last two ycars you find the
tendency to segregate the Indians, to deprive them even of what little they
“have got, not to speak of the removal of the disabilities from which they
suffer already. We cxpected, after the Conference of 1921, in which all
the dominions took part, barring of course the dominion of South Africa,
that the disabilities under which the Indians labour, either by Statute or
by practice, would have disappeared by this time. But on the other hand,
we find the tendency in the other dircetion, and South Africa, I am sorry
to say,—and I hope all people are ashamed of the attitude of South Africa
in this matter—is setting a very bad example in this respect.r Ordinance
after Ordinance has been introduced. I think three of them have already
come into operation and some are only awaiting sanction. It tends to
show that Indians are heing segrezated. They have got a Public Health
Committee. They have got a Licensing Board. They have got also town-
ship laws.  Under the provisions of these various Ordinances, Indians are
threatened to be segregated, to be prevented from following innocent
vocations und various disabilities are sought to be imposed, T know that
the India Government have protested ugainst these Ordinances. ' The
India Government like the Indian people are weak. The Indian people—
although they are many—are not strong. [t is that want of strength, I
am afraid, which is taken advantage of by people abroad and at home
and adverse decisions are come to in these matters of vital importance.
Firmness counts, Lord Hardinge was firm. Ile succeeded in earrying
i his point. And I am sure Lord Reading's Government is equally firm.
I have no reason {o believe the contrary. He was firm with our people—
he gave himself that good certificate by certification. He is a man who
. can rise equal to the occasion and be true to his own convictions. If he
can defy the views of 300 millions of Indians, has he not the strength, has
he not the will power to defy the views of about 9,000 white settlers ¥ I
am willing to concede, therefore, that it is a firm ruler we have got. Let
that firmness not be applied to one race inhabiting India but let that
firmness be also displayed to the people across the sea. Let. Government
show that firmness and we in this country will back up the Government in
this matter. That is the view, Sir, which I wished to express in the amend-
ment which I had tabled. But, as T have been advised by my friends
that this is not the time to use such language in the Resolution, T have
refrainel from moving that amendment, But, Sir, it will be an idle
affectnlion on my part if T say that the people will be content merely with
any settlement of this question short of absolute equality between all
subjects of His Majesty. Sir, if this cannot be secured to us in a Crown
Colony, how can we expect the self-governing’dominions to give us that
equblity ¥ Will it not be setting a bad example ! Will it not be setting
& bad precedent? Will not the self-governing Dominions, who are

. . ‘ B
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already affected by race prejudices and pride, throw this in our téeth
and say ‘‘ Your own Government, your own Parliaments, your own
Sovereign under whom you live has only treated you in this inferior
sort of way , why do you expeet us, Self-Governing Dominions, to
surrender our privileges which we have enjoyed so long ! That will
be the question that will be put to us, and we, subjects of His Majesty,
subjects of Lord Reading as Viceroy, will have to hang our heads down in
ghame. No need for Sastri to go to these Colonies and hold his head aloft
and plead the cause of India with the eloquence, bravery, tact and con-
summate skill with which he hgs pleaded India’s cause. Any decision on
Kenya will be a vital decision. It will involve very large issues. It will
be the question of questions. Therefore, I appeal to the Government of
India, 1 appeal to my Honourable friend Sir B, N, Sarma, who belonged
to the same platform as mysclf when both of us were doing political work,
he as President and 1 as Secretary of the Madras Mahajana Sabha,—I
appeal to him to influence his colleagues, to throw the full weight of ns
influence, and as an Indian to sce that justice is secured to this country.
It is not sympathy, Sir, with Indians abroad. The Resolution talks of
sympathy. Tt is not a question of sympathy with others. It is our
question. It is not anybody else’s question. We view it as our question.
It is not a question affecting anybody outside India. It is our question,
because it is open to us as free subjects of Ilis Majesty to go there to-
morrow. These disabilities must be removed and any scttlement short
of equality will be resented, T hope not only by Indians in this country
but by all subjeets of His Majesty in this country from Lord Reading
downwards. Sir, while I am not enamoured of the wording of this
Resolution, in order to secure unanimity, in order to emphasise our views,
in order that it may go forth to the world that united India demands the
securing of equality, I support the Resolution. '

Dr. H. 8. Gour : Sir, in the state of bewildering perplexity which
Members of this House must naturally feel and the dearth of information
from the Official Benches, they would very much like to know the exact
atate of the negotiations now proceeding in England. For that purpose
1 shall read to the Members of the House the latest telegram on the subject
reoceived from our delegates Messrs. Sastri, Jamnadas, Kamat and Polak.
They say : '

¢t Indin Government being consulted Konya Hettlement. Proposals belleved - ad-
verse regarding Highlands franchise questions, Public opinion must press Government
maiutain firmly original attitnde both questions. Cabinet decision shortly expected
once given diffieult to modify. Let Highlanda decision stand over some 'yéars,
Communal franchise dempanded and granted for racial supreniacy extremely detrimen-
til Tndian position and become sto throughout Empire ereating two
citivenuhip, Witneas Fiji. Proposed settlement constitutes materinl derogation Wood-
Winterton agreement under white pressure. *’

And Renter, in a message which reads as follows, confirms this telegram :

¢ Tndian Kenya deputation met Duke of Devonshire yesterday but interview was
purely to understand that he had come to certain conclusions, and submitted them to
Cabinet. They would be submitted to Parliament, but until then, no offieial announce-
ment would be made. It,is, bowever, believed that en questions of Highlafids and
franchise decision of Government supports contentions of White settlers, namely,
that Positiun fn Highlands should not be altered and franchise should be om



CLATMS OF INDIANS IN KENYA. 4899

L}

hasts. Authoritntive cireles expect, that with regard to immigration, deelaration of
policy will be made that any British subject will be free to circulate within British Em-
pire, rubject only to any limitations required in interests of indigenous population. It is
ulso asserted that Imperial Governmont has deelined to agree to suggestion for segrega-
tion of Indians. ’’ ¢

8ir, these two messages have inspired me to table my amendment
and I shall very briefly explain to the House why it should support the
deputation that the Legislature has sent out to England who want
the support of this House on the specific points I have raised in my amend-
ment, and T shall further explain why my amendment should receive
the acceptance of this House. Honourable Members will find that my
friend Rao Bahadur T. Rangachariar has already pointed out that
my friend Mr. Seshagiri Ayyar must have penned his Resolution under
some misapprehension, for I cannot understand how in a case in which
we are the parties directly concerned, we eould extend our full sympathy
to ourselves. It is as Indians that we claim equality of treatment and
the rights for which we stand. I therefore suggest, Sir, that the House
should accept my amendment which reads as follows :

‘¢ That for the original Resolution the following be substituted :

¢ This Assembly recommends to the Governor General in Council to be so placed
as to convey to His Majesty’s Government its view that no scttlement
of the Kenya question will satisfy the sentiments of the people of India
which does not place their fellow countrymen on an assured footing of
equality with the British settlers in that country ; and it trusts that the
Governor General in Council will be no party to a settlement which rescrves
the Ilighlands exclusively for Furopeans and introduces the elemeng of
communal franchise against Indians *.’’

Sir, it is upon these points that our delegates want our support,
and T have po doubt the llouse will give it. Honourable Members
will see that the Colonial Office, judging from the telegrams, are pre-
pared to concede two out of the four points in favour of India. One
concerns segregation and the other concerns immigiation. But they
are not prepared to concede the two other points which our delegates
and the Kenya Indian delegates have been pressing home upon the
Colonial Office, namely, the reservatior. of the Highlands exclusively
for Europeans and the establishment of franchise upon a communal
basis. A cablegram received recently explains the position of the
Colonial Office as submitted to the Cabinet. That telegram may or may
not be right, but I give you the purport of it so far as I am able to do.
Before doing so, Honourable Members will observe that the question
of Highlands in Kenya had been agitating the Kenya settlers for a long
time past and I hold in my hand a valuable booklet written by Sir
George Buchanan, who went’ down to Kenya to examine the whole
question and on his retarn he has given his impression of this colony,
from which it will be abundantly clear that so far as the Iighlands
of Kenya are concerned we have an . indisputable claim. Speaking of
the Highlands he says that out of the 50,000 square miles only 8500
square miles have been so far allotted to European settlers. And what
is the position of European settlers ¥ Let me quote to the Honourable
Members the words of Sir George Buchanan himself. He says :

“®Tt is not a white man’s country, that is to say, thit the white man
in Australia, Now Zealand, or Canada, work in the flelds, aud unless the gy’ can
hire labour he sees ruin staring him in thé face.’’
.

[ )
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In another place, he writes :

¢ The Europenn farmers arc as a class, to quote the DirectorGenoral of Agricul-
ture, mostly amuteurs with little expericnee in agrieulturo or stock raising, and the
country suffers accordingly. Everything has been tried in turn, and each individual
settler has experimented on his own initiative. '’

Speaking, then, of the settlement, he says :

¢¢ One of the most rogrettable achemes inaugurated in East Africa was that known
as ¢ the soldier settlement scheme, ' which has been a dismal failure in that it has
involved many splendid men in filancial loss, and cast n serious permanent responsibi-
lity upon the Colony. '’
The Honourable Mover of the Resolution quite ineidentally mention-
ed that the Uganda Railway was built out of the eapital found by the
white settlers in Kenya. 8ir George Buchanan here points out that
it was constructed at a cost of 6 1-5 million £ by the Imperial Govetrnment
and was presented as a free gift to the people of Kenya. The white
settlers did not spend a pice. As a matter of fact, from the inquiry
made on the spot Sir George Buchanan says that it is a place where
the white man will.find no permanent home for the very simple reason
that the climate is unsuifed to him. Then he goes on to plead the
cause of Indians in the following words :

¢‘ The coloured Taces, Tndians as well as natives, are not always going to be ruled
by an oligarchy of Europeans, the country is unsuitable for permanent white settlement
on Colonial lines, and all in good time a population of coloured producers will add
in no small degree to the Imperial wealth, and will alao be capable of taking part in
administration, and will insist in so doing, while the European plauters, by the instinct
and genius of their race, will, it may be confidently hoped, play a part of great
Tmperial importunce not without proaperity to themselves. ’’
That, 8ir, is the verdict of an impartial observer who points out
that this whole of the Kenya problem has come to the forefront on
account of the fictitious agitation set up by a few interested individuals.
So far as the colony ix concerned, he points out that it is ill adapted
for European settlement and eminently suited for Indian immigration.
That should be our standpoint as regards the claims of the Indians
settled in all parts of Kenya. References have been made to vested
interests.” Sir George Buchanan points out that with the exception of
8,500 square miles the rest of the Tighlands of Kenya is still un-
appropriated. Consequently, there i¥ no room for the cry of vested
interests, and T think that this House will, therefore, be well justified in
asking the Government of India to take a firm attitude both on the subjeet
of the Highlands and on the question of franchise.

Now, what is the question of framchise ! It has been suggested
by the white Deputation to the Colonial Office that while they are pre-
pared to agree to franchise, they desire that out of a total of 12, 8 should
be white men and 4 should be Indians. Now, that is what the Indian
delegates in England and the Kenya Indian delezates there object to.
What they want is a franchise not upon a communal but upon a common
basis, and I have no doubt that if this is conceded, a modus vivends is
possible betweeh the white and other settlers. I submit, therefore, that
we have an unanswerable case on the four points upon which we .and
the Kenya Europeans are at issue. On the question of emigration we
take our stand upon the firm ground that we were the pioneers of that
colony and the white settlers, small ir number, came in afterwerds.

« .
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Reference. was made on the last occasion to the stabement made by Mr,
Winston ‘Churchill in which he pointed out that thé Indians were the
pioneers of Kenya. Sir Géorge Buchanan in his hook points out that
without Indians the Kenyans cannot thrive, and this is an admission made
not by Sir George Buchanan on his own authority but upon the report
of the Economic (but anti-Indian) Commission in which, however, the
following fact was admitted :

‘¢ It may be admitted that the Indian has played, and still plays, a useful part
in opening up trade, stimulating the wants of the mnatives ®nd inducing
to part with their products for purposes of cxport. For this service he is entitled to

credit, but the essential point is that the same service might, with due encouragement,
have been performed by the native peoples. '’

That is the report of the Economic Commission. 1, therefore, submit
that the Government of India should stand firm to their guns. They
should conjointly address the British Cabinet that so far as they are
concerned they are not going to recede one jot from the position that
there shall be no segregation, there shall be no restriction upon immigra-
tion and no reservation of the Highlands to Enropeans. As our Deputa-
tion suggests, let this last question be deferred for a sufficient number
of years, but let it not be decided against the Indians. And as regards
franchise, our delegates claim, and we support them, that there should
be a common franchise and that franchise should be as suggested by
our delegates in England, namely, that communal franchise would
segregate them for electoral purpeses which in its turn would lead
to a bifurcation of the white and the brown settlers, introducing and
perpetuating galling distinctions which are likely to be aggravated in the
vear future. But T ask, Sir, even assuming for the sake of argument
that in the negotiations that are now proceeding the Cabinet was to
grant us all the points that we claim, what guarantee is there that
to-morrow, if they decide on the establishment of self-government in
the Colony, the same distinetions which the Colonials elaim would not
be placed upon the Statute book ? It is for that purpose that I have
asked in my amendment that our fellow countrymen should be placed
upon a footing of assured equality. We want a permanent settlement
of this question and that settlement, I submit, is only possible if Kenya
is retained as a Crown Colony. If it once gets Dominion status it will
pass out of the hands of the British Cabinet ; so far as the local questions
are concerned our fellow countrymen will begin to suffer from the dis-
abilities from which they suffer in the other parts of South Africa. We
therefore, Sir, wish not merely for a settlement but for a permanent
settlement, and for that purpose, we want that the Cabinet should see
that no disabilities are placed upon Indians in any constitutional changes
that take place in the near or distant future. Otherwise, I submit, the
cure would be temporary and the disease will recur ; the grievances we
suffer from will come back to us and make our position not only in Kenya .
but in the whole of South Africa intolerable. Lord -Delamere said,
‘let Kenya be the acid test.”. Well, Sir, let it be so. My friend Mr.
Rangachariar has rightly pointed out that all eyes in this country are
now turned to ‘the British Cabinet. The British Cabinet is new faced
with g situation in which the interests of a few Cgqlonial settlers have to
be reconciled with those of a larger number of Indian settlers and jmmi-
grants from this country. I hope, Sir, the British Cabinet will take a
long yiew of the matter and that they will not introduce questions based
L] LI
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upon narrow considerations of race and colour but decide them in the
interests of the British Empire, to which, as Member after Member has
said, we are proud to belong.

Sir, I move my amendment.

Mrx. President : The llonourable Member’s amendment falls into
two parts. The first five lines of it cannot be moved as they raise a
question identical in substance and almost identical in phrase with
the Resolution moved and carried on February 27th in this Session.

The last three lincs seem to me to be practically covered by the
Resolution ; but they are actually in order and could be moved, in a
slightly different form.

Oolonel 8ir Henry 8tanyon (United Provinces : European) : Sir, T

beg to' associate myself with'the claim made by India for the equal treat-
* ment of her fellow countrymen in Kenya, and I do so because that elaim
has been put forward in a spirit of good-will and firmly but neverthe-
less with a-desire for the amicable settlement of a diffleult problem.
I cannot nrofess to be in a position to form any judgment on the merits
of that problem because I am not possessed of all the facts nccessary for
the formation of such a judgment. But I have these facts. The Imperial
Parliament have decided and enacted that Indian and European shall
have equality of treatment in India. The Government of India are now
honestly striving and many non-official Europeans are honestly co-operat-
ing to give effect to the decree of the Imperial Parliament. From these
facts the question arises, if Indian and Britisher are to have equality
of rights in India, can that equality be denied in any Colony form-
ing a part of th2 British Empire ? 1 cannot dispute the proposition
and I do not dispute it that there arc two sides to that question,
the point of view of India and the point of view of the colony
concerned. We are here to-day to represent the Indian point of view.
To be consistent in my humble opinion we must say and we do say
that as Parliament has decided that Indian and European shall be
equal in India, there is prima facie no reason why such equality should
not be insisted on by the same Parliament in every other part of the
Empire sabject to its control and mﬂuenceu If it be said that the
Colony of Kenya has a right to decide what is best for itself according
to its history and local circumstances without dictation from India, I
should reply, first, that such a contenticn would not be in accordance
with the basic prmmp]e of a Commonwealth, and secondly, that such a
contention would show a very short memory on the part of the Colony in
forgetting how much it, and others like it, owe, perhaps their very exist-
ence, to the part played in Africa by the Indian Army at a time when
the United Kingdom may have been very hard put to it to look after
these distant settlers ; if there had been no gallant Indian Army, the
members of which have shed their life-blood to maintain and protect
thoge very settlers, perhaps, who are to-day being asked to recognize
igns as equal with theuﬁoelves in subjection to His Imperial Majesty.
’l%ese same European settlers might otherwise have been overwhelmed
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by the black hordes of Germany. But while I associate mysélf with a
temperate and clear statement of the Indian claim, I firmly and unhesitat-
ingly dissociate myself from any policy cither of threats of reprisals
against the Colonies or of threats of disaffection against the British
Government or the Government of India, which -4t least is doing its
best, and if it fails will be one with us in that failure. I and the eom-
munity that I represent will fight the cause of India to the bitter end,—
and 1 hope, we shall succeed. We may not succeed all at once.
Advantages, especially political advantages, are seldom ohtained en bdloc ;
one has to fight for them and obtain them gradually. But we will not—
and by the word ‘ we ’ I mean the community that I have the honour
to represent and myself—we will not take part in, and we will oppose,
‘whatever may be petulant and merely revengeful and unjust against
those of our fellow subjects who, for the time being, may not be in agree-
ment with us. If we do not, succeed in getting all we want on this occa-
sion, we shall certainly be discontented ; but to be discontented is an
entirely different thing from being disaffected. Discontent will merely
aspur us on to further constitutional effort ; and we hope, in that further
constitutional effort, to carry with us the Government of India while we
remain loyal to it ; we shall certainly not carry them with us if we are
disaffected. On these grounds, and after making my position perfectly
clear, I thoroughly associate myself with this claim which is put forward
in an extremely reasonable manner by the mover of the Resolution.

(Several Honourable Mcmbers : ‘1 move that the question be now
put ’’.)

Mr. W. M. Hussanally : Sir, I will not detain the IHouse by a lengthy
apeech in this matter, in which I find that the non-official as wel} as the
official Benches are almost unanimous in regard to the praposition as
put forward by my friend, Mr. Seshagiri Ayyar ; and I heartily congra-
tulate my friend Mr. Rangachariar for having withdrawn the amendment
of which he had given notice, because I should have found very great diffi-
culty in voting for that amendment, particularly the word * retaliation ’
was ringing in my head, and I did net know what it meant ; I thought it
went a little further than what we intended to do in this matter.
Coming, Sir, to the point of the amendment of my friend Dr. Gour, and
also some portion of the speech of the Honourable mover of this propnsi-
tion, I find that my friend, Mr. Abul Kasem, has so elearly and in such
a fine way put forward the views of the Muhammadan, community; with
regard to'communal representation that it is very difficult for us .as a
body to go with them so-far as communal representation in the Kenya
Colony is concerned, and therefore I would beg of the Honourable mover
of this Resolution to amend the proposition as put forward by him so as
1o make it casy for us to go whole-heatedly with him in this mnatter. My
driend Mr. Seshagiri Ayyar knows that at the present moment there is
any amount of agitation going on in Lahove itself ; both Hindus and
Muhammadans are fighting for communal representation, and the dis-
ccontent produced in the local municipality of Lalore is so great that
it has produced an widespread attitude of bitterness, and I may even
go so far as to say ¢ animosity ’, between the ‘two communities of the
Punjab over this important question. Then, again, Sir, there is one'more
‘point-to which I would draw the. attention of the House. I find that the
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Resolution as brought forward goes a little further than what the Keny
people themselves want. -
The Indians as well as the natives of Kenya wish that the solution of
the question of Highlands or Uplands may be post-
poned for a time and not decided at the present
moment, whereas the Resolution put forward says that that question
should be settled immediately in favour of the Indians as well as the
natives, That, I think, is going a bit too far than what the people of
Kenya themselves want. However, so far as that matter is concerned,
I certainly go whole-heartedly with my friends here, and nothing will
please me more than to xee that the question is decided once for all ;
and if the British Cabinet and the British Parliament decide it in favour
of the Indians, no one will be more pleased than myself. But I must
say that the Resolution as it is put forward goes a little beyond what the
Kenya people themselves want. With these remarks, Sir, 1 wish the
Honourable Mr. Seshagiri Ayyar will amend his proposition so as to
enmble us to go with him whole-heartedly and vote for his proposition.

1rx.

8ir Jamsetjee Jejeebhoy (Bombay City : Non-Muhammadan Urban) :
Sir, if I rise at this stage to take part in this debate, it is solely with
the desire that I wish to associate myself with the previous speakers.
Thé question has been agitating the mind of the average Indian to an
extent which, at this stage, almost borders on exasperation. He feels
that his claims, just and reasonable, as they have always been, will be
sacrificed at the altar of political expediency. e fecls that justice
will be denied to him in spite of the strong and powerful advocacy of his
cause by the Government of India. The noisy agitation of the European
settlers may prevail with the Colonial Office. If this should unfortun-
ately come to pass, I should be failing in my duty if I did not point out
that India will once again be in the throes of a political agitation, the
like of which this country has not witnessed in the past. The white
settlers have added insult to injury by the threats of armed rebellion by
Brigadier General Stone and lLiord Delamere, but the mentality of my
compatriots, I believe, is such that they will snap their fingers even at
this proposed cold blooded massacre. Another aspect of the question
to which I should like to refer is the question of the measures to be taken
in the event of a decision hostile to the interests of Indian settlers being
reached within the course of the next few days. I have no doubt that
the Government of India will support ‘all reasonable measures of retalia-
tion which may appear necessary in the interests of the vindication of
their legitimate rights and the preservation of their self-respect.. Lastly,
Sir, this is one of those questions in which we can legitimately claim the
sympathy and support of our British fellow-citizens. It will not only
strengthen our just cause but also bring about a better understanding
between the two races.

Baba Ujagar Singh Bedi (Punmjabh : Landholders) : Sir, I sup-
port the original Resolution with great alacrity. The holy exhortation of
my ancestor, Baba Nanak, whose direct descendant I am proud to be,
further prompts me to support the Resolution, which is of a very noble
and cosmopolitan character. I am reminded here, Bir, of a great episode

«
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when the Great Nanak was touring and was sanctifying the world with
1lis holy teachings. When a Mobhammadan Saint named Kasi Rukumdin
Myuired from him which were better, whether Hindus or Muhammadans,
the holy Quru Nanak replied in the following words :

““ Awwal Allah nir upé,ya. qudrat ke sab bande,
Ek nir te sab jag upjiya kaun bhale kaun mande.’

“ From one God ensued supreme power ; Hindus and Mu.ha.mmadms,
Christians and Buddhists, Europeans and Indians, all are moulded and
inspired by that one Divinity. Now, Kashi bahib, you yourself can best
judge 11 they all proceed from one¢ Divinity who is supanor and who
inferior.’

Sir, I am animated when I support this Resolution, when I find
that Europeans and Indians, Americans and others all originate from omne
Divinity ; their birth system, their death system is one ; there is no
difference, whether he be an Indian or a European the machinery in them
s but one. On this ground, Sir, 1 find that the claims of Indian settlers
in Kenya is quite justified. Sir, my friend opposite, Sir Henry
Stanyon, was so courteous as to fight the cause of India, and I will ask
Europeans. Japanese, Colonials here and outside of India, whether they
have got the same rights of citizenship here as the Indiaris have and
whether or not they have been given the franchise here. Do not then
equity and justice demand that we Indians should claim the sathe reci-
procal rights as we extend to others in our own country. With théae few
words I give my whole-hearted support to this Resolution.

(An Homourable Member : *‘ 1 move that the question be now put. ”)

Mr. President . The question is tbat the question be now put.

The motion was adopted.

Mr. T. V. Beshagiri Ayyar : Sir, ] must say that I have to a certain
extent been misunderstood by my Muhammadan friends on the question
of communal representation. I was not voicing the opinions of the House
‘when I spoke against communal representation in India. I want to assure
my freinds, when I spoke of communal representation, I was simply giving
expression to my own feelings which do not in any way affect this problem
So far as Kenya is concerned, every one of the members of the deputation
and the Government of India are agreed that there should be no communal
representation. As Government and we are agreed on this matter, I
want my friends to concentrate their attention on it and not upon the
remarks I made. As everybody is agreed on the subject of my Resolution,
it is not necessary for me to reply at great length. I will request your
permission, Sir, to make a verbal amendment. The Resolution reads :
‘“ This Assembly, being in full sympathy with the claims,’’ ete. For
the word ‘' sympathy '’ in the first line of the Resolution, I ask your per-
mission to substitute the word ‘‘ agreement ’>. (Dr. H. 8. Gour : ‘** Why
not ‘ accord ' ¥’’) There is not much difference between the two words,
and T have no objection to the word ‘ accord . The Resolution would

. then read :

¢ Thia Assembly, being in full accord with the claims advanced by the Indian
reaidents in Kenyn in respeet of franchise, immigration, sogrop'atmn the Uplands and
fimilar mattera, recommends to the Governor General in Council. . . ..*’
and so on,

. ’ nl
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Nir, I am glad to have had an assurance from the Honourable M
in charge {hat the matter has ngt been decided and that the Cabinet is
keeping an open mind. It is opportume, therefore, that we should at this
meeting come to a coneclusion and strengthen the hands of the Govern-
ment and make it possible for the Cabinet at Home to come to a just
decision on this matter.

Mr, Pmident Amt-ndml:nt moved *

ve - ¢ That the: word ¢ gecord ’ be substituted for the word ‘ sympathy ’ in the ﬂut
une of the Resolution. '’

The guestion 1 ‘have to put is thut that amendment be made.

The inotion was adoi)ted

The Honoursblg Sir Narasimha Sarma : Let me congratulate,, the

Assembly upony. the extremelv temperate and moderate manner in whwh
this very difficult sub;ect ‘has been dealt with on the floor of this House.

Honourable Members have argued the question at full length and 1 do not
think that the cause has lost to any extent by reason of the moderation or
the temperatcness of then‘ tone. The question has been put as to whether
the partnership is to be a real partnership.or only a nominal partnership.

There can be no two answers to that question. The Government of India
.can assure Honourable Members here on behalf of His Majesty’s Govern-
ment that it has always been meant to be a true partnership and not merely
a nominal one. According as the communities inhabiting India, or the
people of India, become more and more united, more and more literate,
more and more wealthy, and sink their differences and become strong and
powerful, so will the people become more powerful, so will the Government
of India beeome more powerful. DBut there cannot be the slightest doubt
that those who have used that phrase meant it in right and real earnest
as an expression of their desire for mutal comradeship, mutual co-opera-
tion and for a continuance of the British Commonwealth as long as, to
use a Sanserit saying, the sun and the moon endure.

The Honourable Mr. Rangachariar made a personal appeal to me and
asked me to use my best endeavours to secure justice for the Indian cause
and to induce my Honourable Colleagues to work hard on behalf of the
people of India in this matter. I rather regretted the suggestion that
there could be any difference of opinion on a matter like this between me
and my Honourable Colleagues, and, if T may. though perhaps wrongly,
let the House into a secret of our Coun(-ll I may be permitted to state that
we are all absolutely unanimous on this question. Some Honourable
Members alluded to the manner in which Lord Hardmge appealed to the
hearts of the people of India by the conrageons stand which he took in
Madras when people were exereised in their minds over the South African
quesh(m 1 happened to be present. at that gathering in the hanquetting
hall in Madras when Lord Hardinge made his famous speech. I remember
the thrill that went thréugh the hearis of the people from one corner of
India to the other. But I may assure this.House, if T may say so without
Jmpertmence, that His Fxcellenc‘» Loxd Readmg is no less zealous, no

et
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less ardent, in pleading the cause of India than His Excellency Lord
Hardinge. We note, Sir, that this House appreciates the difficulties about
the Highlands question, but are very particular, and rightly so if I may
say so, upon the rights and privileges. of the Indian community in the
Highlands being secured although the fulfilment of their hopes may have
to be postponed, if they are to be postponed at all, for some time to come.
I have already explained at the outset the attitude of the Government
of India towards the Resolution. We regret, for the causes that we have
mentioned, that we are not in a position to accept formally the Resolution
before the House. We have always expressed our full agreement and
sympathy with the underlying principle and I shall not weary the House
by reiterating what 1 have stated, that the Government are doing their
ntmost to secure Justlce for the fulﬁlment of the Indian claims ; I have
said that I will wire on behalf of the Government if India the Resolu-
tien which may be aceepted by this House when it is put to them. A re-
quest was made that a summary of the proceedings also may be telegraph-
ed and 1 promise to do so.

Mr. President : The question is :

‘¢ That this Assembly being in full accord with the claims advanced by the Indian
resideats in Kenya in respect of franchise, immigration, segregation, the Uplands and
similar mattors, recommends to the Governor General in Councfathnt he be pleaged to
move the Home Government to concede those claims.’’

‘The motion was adopted nem con.

Dr. H. 8. Gour : In view of the fact that the Resolution has been
unanimously carried, I hope that will be placed on record in the proceed-

_ings.

Mr. President : That shall be done.

The Assembly then adjourned till Eleven of the Clock on Monday,
the 23rd July, 1923
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